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Railway accidents

1. DR. LOKESH CHANDRA: Will the
Minister of RAILWAYS be pleased to state:

(@) the number of railway accidents
that have taken place during October
1977 to March 1978; and

(b) what is the general pattern of
social political causes and beaucratic
negligence for their occurrence.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI SHEO
NARAIN): (a) From October, 1977 to March,
1978, there have been 412 train accidents on
the Indian Government Railways in the
categories of collisions, derailments, level
cross, sng accidents and Ares in trains.

(b) During the period October, 1977 to
March, 1978, there have been 6 cases of train
accidents caused by acts of sabotage.
However, failure of human element is the
largest single factor responsible for train
accidents.

Working of the Bird and Co. Ltd.

2. SHRI KAMESHWAR SINGH: WJ11
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(@ whether the working of the
Bird and Co. Ltd. has shown any im
provement since the appointment of
Shri J. G. Kumaramangalam as its
Managing Director under section 408
of the Companies Act; and

(b) whether it is a fact that a number of
senior officers of the Kumar, dhubi Fireclay
and Silica Works Ltd., a company in the Bird
Group, have been illegally dismissed in
violation of section 635B of the Companies
Act;

(c) whether it is also a fact that on
account of arbitrary dismissar, harassment
and intimidation in the Bird Group of
companies the morale oi the Officers is very
low; and

(d) if so, what action is being taken by
Government in this regard?

[RAJYA SABHA |

to Questions 40

THE MINISTER OF LAW, JUSTICE
AND COMPANY  AFFAIRS  (SHRI
SHANTI BHUSHAN): (a) Since the
appointment of Shri J. G. Kumaramangalam
as the Managing Director of the Company fn
November, 876, the company has shown
perceptible improvement in its working
results. The latest audited accounts for the
year ending 31st March, 1977 reveals a loss
of Rs. 23.05 lakhs as against a loss of Rs.
98.26 lakhs of the preceding year.

(b) Government have received re
presentations from Shri U. V. g.
Porov, Divisional Manager an3  Shri
R. K. Dhiman, Chief Engineer of
Mjs. Kumardhubi Fireclay and Silica
Works Ltd. alleging that their services
had been terminated in contravention
of section 635B of the Companies Act,
1956. The Company has also applied
to the Company Law Board for per
mission to terminate the services of
Shri O. P. Verma, Works Manager of
the Company under section 635B of
the Companies Act, 1956. These mat
ters are under examination.

(¢) and (d) There is no informa
tion with the Department to indicate
that the morale of the Officers of the
Bird Group of Companies in general is
low.
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t [Conversion of railway line from
Gwalior to Shivpurj

3. SHRIMATI RATAN KUMARI: Will
the Minister of RAILWAYS be pleased to
state the progress so far

t[ 1 English translation.
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made in the conversion of the Gwalior-
Shivpuri railway line into board gauge and
to extend it up to Guna?]
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t[THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI SHEO
NARAIN): The narrow gauge line between
Gwalior and Shivpuri which existed prior to
August, 1975 had to be closed down and
dismantled because of severe road
competition. The question of constructing a
new broad gauge line linking Gwalior" with
Guna will be considered when there is
substantial improvement in the availability of
resources and railways are in a position to
take up new projects in backward areas of the
country.]

#ayg Wiz T fam deel & S
§ omafas afafrfoer

4. sipt A g A fafa,
M MT T w GAN 3F AR
EiE S IRE '

(%) aar @87 =@ s9 faam-
qrei & gAET # wwfas afafafics
F1 qUET FTET FT AT w1 Ty
awwTT F famrmdie g #iw

(|) afz gi, a1 S&FT =170 F
?

27

[ 24 APR. 1978

to Questions 42

[Proportional representation in the
elections to State legislatures and
Parliament

4. SHRIMATI RATAN KUMARI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(&) whether there is any proposal under
Government's consideration to introduce the
system of proportional representation In the
elections to Parliament and the State
legislatures; and

(b) if so, what are the details thereof?]

f[THE MINISTER OF STATE IN THE
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COMPANY  AFFAIRS (SHRI  NAR
SINGH): (a) and (b) The question whetRer
proportional representation or any" of its
variant may be adopted in the elections to
Parliament and SfaTi" Legislatures is under
examination along with other proposals for
electoral reforms. There is no specific

proposal in this regard under Government's
consideration.]

Agreement with the Delta Exploration
Inc.

5. SHRI SHYAM LAL YADAV:
SHRI RAMANAND YADAV:

Will the Minister of PETROLEUM,.
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the Oil India
Ltd. have entered into an agree-

t[ 1 English translation.



